1735 Papers laid

[Mr. Chairman] In view of this
expression of regret by the Editor, I feel that
the  matter need not be pursued further and
should be treated as closed.
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PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ACCOUNTS (1966-67)
OF THE LIFE INSURANCE CORPORATION OF
INDIA AND RELATED PAPERS

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARIJI
R. DESAI): Sir I beg to lay on the Table,
under section 29 of the Life Insurance
Corporation Act, 1956, a copy of the Annual
Report and Accounts of the Life Insurance
Corporation of India for the year ended the
31st March, 1967, together with the Auditors'
Report on the Accounts. [Placed in Library.
See No. LT-1792/ 67.]

THE NAVAL CEREMONIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUS (5™
AMENDMENT) REGULATIONS, 1967

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Sir, I beg to lay on the Table,
under section 185 of the Navy Act, 1957, a
copy of the Ministry of Defence (Navy
Branch) Notification S.R.O. No. 25-E, dated
the 29th October, 1967, publishing in the
Naval Cere-
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monial, Conditions of Service and Mis-
cellaneous (5th Amendment) Regulations,
1967. [Placed in Library. See No. LT-
1756/67.]

ANNUAL REPORT AND ACCOUNTS (1966-67)
OF THE AGRICULTURAL
REFINANCECORPORATION AND RELATED
PAPERS

SHRI MORARIJI R. DESALI: Sir, I beg to
lay on the Table a copy of the Annual Report
and Accounts of the Agricultural Refinance
Corporation for the year 1966-67, together
with the Auditors' Report on the Accounts, un-
der sub-section (2) of section 32 of the
Agricultural Refinance Corporation Act, 1963.
[Placed in Library. See No. LT-1795/67.]

MINISTRY OF FINANCE (DEPARTMENT OF
REVENUE AND INSURANCE) NOTIFICATIONS

SHRI MORARII R. DESALI : Sir, I also beg
to lay on the Table :—(a) A copy each of the
following Notifications of the Ministry of
Finance (Department of Revenue and
Insurance), under section 159 of the Customs
Act, 1962 —

(i) Notification S.O. No. 4053, dated
the 18th November, 1967.

(ii) Notification G.S.R. No. 1725, dated
the 10th November. 1967.
No.

[Placed in Library See LT-

1796/67 for (i) and (ii).]

(b) A copy each of the following
Notifications of the Ministry of Finance
(Department of Revenue and Insurance),
under section 159 of the Customs Act, 1962
and section 38 of the Central Excise and Salt
Act, 1944 .—

(i) Notification G.S.R. No. 1727, dated
the 18th  November, 1967,
publishing the Customs and Central
Excise Duties Export Drawback
(General) Fifty-eighth Amendment
Rules, 1967.

(i1) Notification G.S.R. No. 1728, dated
the 18th  November, 1967,
publishing the Customs and Central
Excise Duties Export Drawback
(General) Fifty-ninth Amendment
Rules, 1967.



